
BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL

$OUTHERN ZONE, CHENNAI
riginal Application No. 15 of 201.2 (S2) 

A.M.Joseph 
Chennai AppliCant 

Versus 

1. The Commissioner of police,
Chennai.

. The Transport ommissioner, 
Chepauk, Chennai-5. 
he Managing Director Metropolitan Transport Corporation, 
Pallavan Salai, Chennai-2. 

4. The Chairman Tamil Nadu Pollution Control Board, 
Guindy, Chennai-32. 

.Respordents '*'* 

COMPLIANCE REPORIELED QN BEHALE QE THE REPONDENE2 

, S.Natarajan S/o Shinnamuthu, aged about 57 years, Hiru, 

Working as Transport Commissioner havin9 office at Ezhilagà,

Chepauk, Chennai-05 do hereby solermnly affirm and sincerely stet: 

as folioWs

1. I am filing this compliance report on behalf of the second 

Respondent in the official capacity. The reports/ plans filed by tiis 

Respondent earlier may be taken as part and parcel of the present

report.

2 The details of action taken by the state of Tamil Nadu in order 

to improve the air quality in the State, with respect to vehicular

poilution is as foliows;

.Instructions were isSued to all Registering and eniOena

authorities to make periodical joint inspection to ciheck the ue o 

air horns and remove the säme as ànd when sucih Violatior are 

found vide this office letter No.3242/C3/2022 Dated.3i.01.2022. 



I. The Registering Authorities have also been instructed vide tnis 

office letter No.3242/C3/2022 Dated.31.01.2022 to indicate at the 

time of registration that no muli-toned horn shall be titted win 

the vehicie. In the event of fitting of such horns, reistration shal 

stand cancelled. 

I. All the Registering Authorities in Tarnil Nadu have been instrUtec 

to publish the orders of the Hon'ble National Green Triibunäi, 

Southern 2one Chennai dated 03.01.2022 in 0.A number i5/2012 

in their notice board so as all the public can view vide this cffice 

letter No.3242/C3/2022 Dated.31.01.2022. 

V. Further at the time of issuance of fitness certificate, it mLSt De 

Speciticaily stipulated by the registering authorities corcerneG tfiai 

the velhicies shail not be fitted with air horns and in tfie event or 

any compiaint about vioiation, the FC will not be renewed ard 

Steps shali be taken to prosecute the vehicle 0Wner in accorGcnce 

with the law. 

v. As per section 20 of the Air (Prevention end Controi of Poliuticn)

Act 1981 as well as State Poillution Control Board in accordance 

with Section 17 (1) (2), shali take such steps and within epertod

of six months. the_status shal.be..filedby both.theState

Govermment andIamil.Nadu.Politution_Contre. Roarsdto. the 

Hon'ble National Green. Tribunal.and such.cornpliancs.eLot shail 

Continue to be filed.once.in.sIK.mmonths. 
vi. The traffic wing of the Police Department, Transport Enforcement

Officials and the Tamil Nadu Pollution Contro! Board have been 

instructed suitably to make periodical joint inspection to check the 

use of air horns ànd remove the same as and when such violation 

are found and such inspection shall be effected in the entire state, 

particularly major bus stands in the State of Tamil Nadu vide this 

office letter No.3242/C3/2022 Dated.31.01.2022. 

EPAUK, CiNNAI-GG0 095. 
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AS directed by the Hon'ble Natioinal Green Tribunai, 

Southern 20ne, (Chennai, the details regarding the removal oF Jr 

horn and the compounding fees collected by the Transport 

Department fOr the years 2017-2021(upto December) are 

detailed below. 

REMOVAL OF AIR HORNS AND COMPOUNDING FE£S COLILECTED PARTICULAR 2017-2323

upto December 2021) 
02-22 (: 

Nanme of the 2017-1 2019- 20 20213-21 
2018-19 

No one 

No.of No.of No.of No.oi 
Amount Amount Amount Amont 

Cases Cases Cases Cases Cases 

(Rs) (Rs irn Rs) Rs 
8ooked Boaked Booked Booke 

1.331 6,65,500 22,30,0ON 70,00 2086 10,43,00) 774 

1788 2618 1553 142 

ChennaS 2,65,800 3,69,600 53,80 ,bo,2 

3038 8,16,500 2183 5,84, 500 1663 4,46,000 255 2,62,000 
Villupura: 

2171 2561 1762 345 2,5,UG ,89,200 

2,91,000 

4 DTC, Salem 6,51,400 10,84,000 
499 ,58,800 2910 

2862 

2588 16:9 930,0CU 1,13,50,000
2515 8,16,U0 

S OTC, Tichy 

1606 6,06,0 4,44,000 
2503 25,06,00 

DTE,EroC 
301 1828 

31,01, C06 18,28,000 S8,30,G0 

2663 2,94,800 635 2,52,400 2,51,3G0 ,78,600 126 

Vir ctiuida 
JTC,Connbator 307 3018 2595 

,07,830 
* 

3,62, 4,49,250 ** ******* 

. 

1611 
10DT,Tirunelvei 62,100 ,G8, 100 16,69.400 ,29,O 3.35.7 

DTL, Velore 
809 1313 

4,6,4 
1655 

69,600 2,10,JtG - -- 

1606 1019 
2,59,800 

23,837 72,34,80026,572 

2,98,200 
91,44,260 21,033 2,15,00,050 3,547 

DTC. Thanavur jA35,600 3 ,4 ,3, 
--- 

Total 2,38,10,700 .29 ,19,97,CS£ 
**** *** 

vi. It has been made clear that mere collection of Compounding Fees 

wil not soive the problem of noise poliution and there should be a 

broader scheme of preventing this menace by puttung a 

3ppropriate action scheme. Therefore all thhe Concerrned 

enforcement officials of Transport Deparments fave been 

instructed to draw a broader scheme in this regard vide tris office 

letter No.3242/C3/2022 Dated.31.01.2022. 

vii. It has been instructed that a broader scheme shal be iraned 

and a statu_ report shall be filled without failure 

. 
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Al enforcement oficiais vwere instructed to submit a 

detailed report regarding the action taken for violation of using a 

horn and also violation of Noise Poilution (Regulaticn and controi 

Rules 2000 and the number of cases that have been reg:sterec i 

respect of the Same and what effective measures taken to 

Such recurring activities by the vehicle owners, as creating sou1C 

more than permissible in a public place wii! have a great impact 

on health and it also a violation of the Motor Vehicle Act 1988. 

IX. All enforcement officials of this department were instructed vige 

this office letter No.3242/C3/2022 Dated.31.01.2022 to furnisn a 

report by e filing in the form of searchabie PDF/OCR. 

X. It is important note that the compounding fees for the first time 

offence Rs 10000 and for the 2d time and thereafter for eac 

time ,six month imprisonment and Rs.10000/-as ine Snce 

2019. As this can be evidence for the tabie above, that the totai 

coilection has been increased dramaticaily. 

Under the above circumstances, it is humbiy prayed that this Hon'bie 

ibunai may be pieased to accept the present afñidavit and pass suct 

furtner or other orders as deemed fit and proper in the facts and 

Circumstances of this case and thus render justice. 

YERIEICATIQN

I, S.Natarajan, S/o Shinnamuthu, aged about 57 years, Hindu, 

working as Transport Commissioner having office at Ezhiiagam 

Cnepauk, Chennai-05. do hereby submit that the contents of the ebove 

report are true ro the best of my knowledge through records. 

Sclemniy affirmed at Chennai on 

Chis the....... ....day of. aNh2022 



TRANSPORT DEPARTMENT 

From To 

Thiru.S.Natarajan, JA>. The: irector efural ot Po 

Kaharajnr Seiei, Mylapor 
Chenne-t)4. 

T3ns)rt (om!SSIOner/ 
Road àfety COrnriissioner, 

Al onàl lficee, 
Chepauk, Cienria-05. . 

All Registering Authoritie:s & 

Oftices irn Tami Nadu 

iriafi, tiulnac 
ontro oerd, Undy, her 

.No.003242L3/2022. d31/01/2022 
************************************* ******************* ** 

iransport Orirginai Appiicetion No. i5 of 2012 (52 itié: 
Thiru. A.M.Joseph, hennai before the Hon'bie Natioilafeti 
Tribunal, Southern Zone - Orders dated 03.01.2022 ertai 

detais Cailed for by the Honble National Green iritbufiai-

Request to Furrish imnediately Reg 

Sub: 

. Orders of the Hon'ble Natiornal Green Tiunai, 50ut: 
one, dated 03 01.2022 in ).A Vo. i5 of 5 

2. Government 

Ref: 

Letrer No5351;Tr-4, 202 
dated.28.01.2022 

am to iivite your kind attention to tYve reference i" ited. 

The Natiora! Green Tribunal, Southarn Zone Chennai n ther rer 

3LhO'#tieS ideil r.riIt äJOitiS to Tik: pEri 

nspection to check the use of air horns and remove fhe carie 

when suCH Violation are found. 

3. The Regist ering Autfiority shal Ciearly indicate l n 1fi 

registration that io niuiti £oned hori Siiai be fited WIh th: veiC 

the event of frtting of Such norns, the registration shai sta Ca 

4. Therefore, àllthe Registering AuthoritieS inarr Nd Siei 

requested to jpublish the above instructions 0 Ehe He bi: tucte 

Green }ribunal, Southerm 2on: Chenrmäi in their notice tboand a 

e public can View. 



SpectCally stipulateC hy thte registering àuthorit Cn: 

3 bOut vinlalion, th wili ot r:2W fitt 

d. As )r secticon 20 f the Air (Pr¢vento and controi ' iiie 
1981 as well as State Pollution C.ontroi oard in acoia 
Sectio 17 (1) (2) shall tak: Such steps and witii11rio 
montS the status shali b:lled y bon the tate i t 
tate Poltio ontrol Board to tn Ho1 slNctK:ta t 

and_U Opltange report shøl COrtin to eflieC 1 
T:OrthsS 

7. The traffic wing ofthe Police [DepartrrEent, rnS)rt{fift 
Officiais and he State Poiltuticn ontrol Board to tutak pe'ie i 
rSpection io heck iauS: horns cn¢irTIOV the sam i 
when such vilatin re tourni and Suh ins9ec:tio Shail ft:ei 
the entire state, particularly major us stancds irn thie: tl o e 
Nadu. 

T 4nDie Natioi 

Coliection of oT iCn Fees w olv ornle 

rienacK y piittirny a pprtspriate a¢IO scheme 

9. The Hon bie: Nationa Greern Tribunl has dlirectedthat 

SChemshal e irarTE;dand astatus repKrt ha!i t i 

faiure. 

10. Theresfare, I am to reqest ycAI Sutnit a ietaii report regreir 1 

action iäken 0r vioiati1 of u%1f1) r tiorn arid also Viino 

Poilution {Pegulatioi d Cnn RiG 

rurber of cass that have b:t)16:gistercd in rpec i 

wiat are ali the V neGAUrs ake irt sli( I1 

activitisby the vehicle W 5, ' 1 



penmussible in a public place will have a great impact On hedl 

ilso a vioiation of the Motor Vehicie Act 1988. 

I1. A: the Hon'ble Nationa! Green TribunaB has ordered to furnigh 

OnOr Defore 0.0.202 by tullmg ) the orn S 

PIDF/OR, this item of work may be given TOP PRIORITY 

Sd/-S.Natarajan 
Transport Co1missioae 

Copy to: 

1 Additonal (Conmmssoner of Police (Traftic), 

Vepperi, Chennai- 

//by order// 

(K.Pattappasamy) 
Assistant Secretary-1 
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